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Record of Proceedings

Petition No. 22/TT/2021 and Petition No. 241/MP/2022 were taken up together for
hearing as they are related.

2.  Petition No. 22/TT/2021 is filed by PGCIL for determination of transmission tariff for
the period from COD to 31.3.2024 for 220 kV Kishanganga-Wagoora D/C line partially on
M/C tower along with associated bays at Wagoora Sub-station under “Transmission
System associated with Kishenganga HEP”. Petition No. 241/MP/2022 is filed by NHPC
for apportionment of the cost of multi-circuit towers and the towers between the
Kishanganga-Amargarh Transmission Line and Kishanganga-Wagoora Transmission
Line.

3. The representative of PGCIL submitted that as per the directions in RoP dated
27.10.2022, the capital cost of the Kishanganga—Amargarh Transmission Line and
Kishanganga—Wagoora Transmission Line has been reapportioned and the detailed
break-up of their cost has been filed vide affidavit dated 18.11.2022. He submitted that
the RCE-Il has been submitted because of the reapportionment of the capital cost of the
transmission lines.

4, Learned counsel for NHPC submitted that due to reapportionment of the capital
cost of the transmission lines, the tariff of the transmission lines has to be revised and
the additional tariff recovered from NHPC has to be refunded and it may be passed over
to NHPC alongwith interest.

5. The representative of PGCIL requested the Commission to reopen Petition No.
471/TT/2020 and allow to submit the revised Auditor certificate and tariff forms in view of
the reapportionment of the cost of the transmission lines.

6. The Commission directed the Petitioner to submit Auditor’s Certificate, revised
tariff forms, details of cost adjustment of common assets of Kishanganga—Amargarh
Transmission Line and Kishanganga—Wagoora Transmission Line and revised
apportionment by 13.1.2023 with a copy to Respondents, including NHPC. The
Commission further directed PGCIL to file the information within the specified time and
observed that no extension of time will be allowed.

7. Subject to the above, the Commission reserved the order in Petition No.
22/TT/2021 and Petition No. 241/MP/2022.

By order of the Commission

sd/-
(V. Sreenivas)
Joint Chief (Law)
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